CENTRAL AOMINISTRATIVE TRIBUNAL ?711,’
PRINCIPAL BENCH: NEW DELHI

‘ CP No. 165/96

IN
; OA No. 380/93

New Delhi this the 4th October 1936.

Hon'ble Shri T.\N.Bhat, Member (3J)
Hon'ble Shri R« .pAhooja, Member (a)

Lalit Vikram,
S/0 Shri Se<K.Sharmg
R/0 H/538, Sarojini Nagar,
New Delhi- 110 023.
spees o.PetitiOner
(By advocate: Nona)

Versus

1« Shri K.S3.Sharma,
- Oirector General of Door Darshan,

Mandi House,
New Delhi- 110 002.

2. Smt. Kamglini Dutt
Director, CPC
Door Darshan,

New Delhi.

3e Mr. S.Gopalan
Secretary,
Ministry of Information and
Broadcasting
Shastri Bhgvan,

New Delhi. eesses o sRESPONdant s

(By Advocate: Shri Be.lLall)

: - ORDER (Oral)
Hom'ble Shri Touoahit, Member {Jl

We have gone through the reply filed by the
respondents. Learned counsel for the respondents have
stated that the order of the Tribungl has already been
complied with and the patitioner has also been offered

‘. ' é the post of Floor Assistant. Consequent upon his accepting
the offer of gppointment, ha has already joinad his
duties w.e.f. 19-9-96 on regular basis. Therefore, this

Contempt Petition has to be disposed of. Accordingly
’
the CP is digsmissed and the rule is discha‘€:j€{ ;/,
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